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the year 1957-68, under section 36 of the
Ewnployees' State Insurance Act, 1943,
[Placed in Library. See No LT-2937/10]
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DELHI MOTOR VEHICLES (SECOND
AMENDMENT) RULES

SHRI1 IQBAL SINGH 1 I beg to lay on
the Table a copy of the D:lhi Motor Vehi-
cles (Second Amendmemt) Rules, 1963
(Hindl and English Versions) published in
Notification No, F, 3(34)/63-69-Tpt. in
Delhi Gazstte dated 19th February, 1970,
under sub-section (3) of section 133 of the
Motor Vehicles Act, 1939, [Placed in
Library. See LT-2938/70]
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PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND THIRD REPORT
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INDTAN RAILWAYS (AMENDMENT)
BILL*

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 beg to move for leave
to introduce a Bill further to amend the
Indian Railways Act, 1890,

MR. SPEAKER : Motion Moved :

“That leave be granted to fintro-
duce a Bill further to amend the
Indian Railways Act, 1890."
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MR. SPEAKER : I am sorry that such
things are not allowed at the stoge of
introduction.
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*Published In the Gazette of Indla Extraordinary Part 1I, section 2, dated the

24 March, 1970,
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